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CEN'TRAL ADMINISTRATIVE TRIBUNAL. 
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ORDER.OFTHEBENCH 

Date of Order: 28.11.2011 

. OA No. 580/2011 · 

Mr. Amit -~athur, counsel for applicants. 

Learned COl:msel for the applicants argued the case at lerigth 
. . . . . . . ' ~ . . : . . 

and submitted that the applicants may be· permitted to represent 
. ' 

before the respondents· an.d the r~spondents rnav be directed to 
.. ' . ·. ' ' . . . . 

consider their case and till then· their status may not. be changed. 
: \. j· 

-~ Having considered the submission made on .behalf of. ttie 

applicants, . we ·allow the .applicants to. repre.sent before the 
\ . . . ' : . 

. respondents. and till disposal of the representation so fil.ed ·by th.e · 

. · applicants, the respondents are d.irected n_ot to change the status 

bf the appliCants. 

The applicants. are at liberty: to file substantive OA, if any 

prejudicial.ord~r is passed against them. 

With these · observations · and · dii"ections; -the Original 

Appiication sta~ds d:isposed of with no order as to costs. · 
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